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SHRI H. M. TRIVEDI: This is a
Resolution in regard to electing a Member
from the Rajya Sabha. As far as the issue
raised by the hon. Member is concerned, it
is being looked into by this Ministry.

MR. CHAIRMAN: The question is:

"That in pursuance of sub-section 2(a)
of section 4 of the Merchant Shipping
Act, 1958 (44 of 1958), read with sub-
rule (2) of rule 4 and rule 5 of the
National Shipping Board Rules, 1960,
this House do proceed to elect, in such
manner as the Chairman may direct, one
member from among the members of the
House to be a member of the National
Shipping Board, in the vacancy caused by
the retirement of Shri T. K. Srinivasan
from the membership of the Rajya Sabha
on the 2nd April, 1976."

The motion was adopted.

LEAVE OF ABSENCE TO SHRI
AHMAD HOSSAI MONDAL AND
SHRI BHAIRON SINGH
SHEKHAWAT

MR. CHAIRMAN: 1 have to inform
Members that the following letter dated the
2nd May, 1976, has been received from
Shri Ahmad Hossain Mondal:

"As I shall have to attend the United
Nations Conference for Trade and Deve-
lopment (UNCTAD) as a member of the
Indian Delegation to be held at Nairobi
on and from 5-5-76 to 28-5-76, I will not
be able to attend the next Session of the
Rajya Sabha commencing from 10-5-76.

I shall be highly obliged if you kindly
grant me leave of absence from the
House for the said Session."

SHRI BHUPESH GUPTA: (West
Bengal): Sir, I am not objecting to it. AU |
would say is that the Indian Delegation is
not behaving well. For example, he is a
member of the Delegation and he should
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have told the leader of the Indian Dele-
gation, Prof D. P. Chattopadhyaya, that he
should stand by the Manila Declaration and
the integrated commodity programme
rather than avoid making comments on Dr.
Kissinger's speech, which was an atrocious
and outrageous speech, and trotted out his
own ideas. The Indian Delegation has
created some complications there because
the speech of Prof. D. P. Chattopadhyaya
gave rise to some misgivings as if India was
backing out of the Manila Declaration and
of the UNCTAD Secretariat plan for the
integrated commodity programme.

Sir, people were surprised that Prof. D. P.
Chattopadhyaya did not criticise Dr.
Kissinger's ten thousand word speech which
was really a declaration that the neo-
colonial exploitation would continue in so
far as economic and other matters were
concerned. Therefore, will you kindly ask
your Secretariat to convey to that particular
Member of ours that he should try to
correct the erring Minister so that he
defends our national honour and national
interest and does not get our country iso-
lated from the Arab nations and African
countries ? We have strong feelings about
it.

I am shocked that, while, he had asked
for leave of absence, he had forgotten that
there would be Members sitting in the
House who would take exception to the
performance of the leader of the Indian
Delegation. After creating such a situation,
every day, he is trying to give the
impression that he is not against the Manila
Declaration. Therefore, the Indian Delega-
tion should be advised to support fully the
Manila Declaration and the integrated com-
modity programme which was worked out
by the UNCTAD. It is not for Mr.
Chattopadhyaya to act as the man of the
East and put out his own line when there is
a collective line to fight American
imperialism and its Western allies. Will you
kindly convey these things ?

MR. CHAIRMAN : Is it the pleasure of
the House that permission be granted to
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Shri Ahmad Hossain Mondal for remaining
absent from all meetings of the House during the
96th Session of the Rajya Sabha?

(No hon. Member dissented.)

MR. CHAIRMAN : Permission to remain
absent is granted.

I have also to inform Members that a letter
dated the 8th May, 1976 has been received from
Shri Bhairon Singh Shekhawat to the effect that
leave of absence from attending the 96th
Session of the House be granted to him on ac-
count of his detention.

Is it the pleasure of the House that permission
be granted to Shri Bhairon Singh Shekhawat for
remaining absent from all meetings of the House
during the 96th Session of the Rajya Sabha?

(No hon. Member dissented.)

MR. CHAIRMAN
absent is granted.

. Permission to remain

RESOLUTION RE. DELETION OF
"RIGHT TO PROPERTY" FROM, AND
INCLUSION OF "RIGHT TO EMPLOY-

MENT" IN THE CONSTITUTION TO
REGULATE ECONOMIC POLICIES IN
ORDER TO REMOVE SOCIAL AND

ECONOMIC INEQUALITIES AND

CREATE MAXIMUM EMPLOYMENT
OProRTUNTTIES IN THE COUNTRY
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